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O R D E R 

 Heard.  

 The present Appeal is on the issue of jurisdiction of the State Commission which has been 

refused to the Appellant by the Impugned Order. 

 Admit.  Issue notice of the Appeal to all the Respondents, returnable within two  weeks from 

today.  Counter Affidavit/reply  may be filed within four weeks from today and rejoinder, if any, be filed 

within two weeks thereafter.  Dasti Service is permitted. 

 Post this Appeal for hearing on 

 

8.3.2016 

( T. Munikrishnaiah )      (Justice Surendra Kumar)           
 Technical Member                                           Judicial Member 
hc/rkt 


